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Hon'hle Mr, A K Sinhg

ion'k

Heard the leatmed counsel for the p.rites.
The learned counse) for the responients s ts that
since the date of receiving the apniicutions apsecring
in the Civil services{ PreiluwinaryY) Sxmrtumwa
has Lren extondsd wpte 2,.3.1993 and the applic:ticns of
the applicants asre regceived before that date and
conzsguently the applications have already been
accepted by the UPSE, 3o in that vicw of the metter,
it hos been submitted thet these applications have now
become infructuous. These facts are also admitted by
the lgarned counsel for the applicent,

Congequently, considering the sulmission and
in view of the faete that the enplications of the
applicants have since been accepted by the UPSG s a
regult of the extension of the date for re iving the
aoplicarions for apgearing in the Civil service
{ Preliminary) Examination 1993 these applications have
agw keecome infructuous and the result, ¢ refore, is
that Shey are dississed as infructuous,
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